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ADDRESS OF THE HON'BLE SHRI JUSTICE NARESH H. 

PATIL,  THE ACTING CHIEF JUSTICE, HIGH COURT OF 

JUDICATURE AT BOMBAY, AT THE FULL COURT 

REFERENCE TO LATE SHRI JUSTICE VALLABHDAS AIDAN 

MOHTA, FORMER CHIEF JUSTICE OF ORISSA HIGH COURT 

AND FORMER JUDGE OF THE BOMBAY HIGH COURT ON 

THURSDAY 27
TH

 SEPTEMBER, 2018 AT 10.30 A.M. IN THE 

CENTRAL COURT.  

 

My esteemed sisters and brother Judges  

 

Shri Anil Singh,  

Additional Solicitor General of India, for  

Bar Council of Maharashtra & Goa 

 

 

Dr. Milind Sathe, President,  

Bombay Bar Association 

 

 

Shri V.A. Thorat,  

Senior Advocate & Member of Ad-hoc Committee, 

Advocates' Association of Western India. 

 

 

Mr.Kaiwan Kalyaniwalla, President, 

Bombay Incorporated Law Society. 

 

 

Justice Anoop V. Mohta & members of the bereaved family 

 

Learned Senior Advocates,  

Members of the Bar   

Ladies and Gentlemen, 
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  Today, we have assembled here this morning to mourn the 

passing away of Shri Vallabhdas Aiden Mohta, distinguished former 

Chief Justice of Orissa High Court, a former Judge of the Bombay High 

Court and Senior Advocate of the Supreme Court of India, who breathed 

his last in the evening of 3
rd

 July 2018 at Nagpur at the age of 85 years.  

  Justice V.A. Mohta was popularly known as “Vallabhbhai”. 

His entire career as a Judge, as Chief Justice and also as Senior 

Advocate of the Supreme Court was one of dedication and deep 

devotion to the cause of justice.    

   Justice Mohta was born on 26
th
 April 1933 at Akola in 

Maharashtra. His father Aidan Sangidas was a well-known businessman 

in Vidarbha Region and his mother Smt.Hirabai Aidan Mohta was a 

housewife. He was married to Kamladevi on 20
th

 June 1953. 

  Justice Mohta had school education in New English High 

School, Akola.  He graduated from D.A.V.College, Kanpur. He passed 

LL.B.  Degree from Law College, Nagpur in the year 1958. 

  After enrolment as an Advocate on 22
nd

 March 1960 with 

the Bar Council of Maharashtra & Goa, Justice Mohta initially started 

practice at Akola and thereafter, shifted to Nagpur.    

  Justice Mohta had not only acquired reputation as an 

outstanding Advocate but also took keen interest in social activities.  He 

took keen interest in other subjects like literature, music, education and 

writings. In 1966-1967, Justice Mohta was elected as the President of 

Rotary Club of Akola. In 1968-1969, he was appointed as the 
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Governor’s Group Representative for Akola, Amravati, Khamgaon, 

Bhusaval and Jalgaon.   

   Justice Mohta was a founder President of Radhadevi 

Goenka Women’s College, Akola as well as a President of Berar General 

Education Society, which runs four colleges and a school in Akola and 

Karanja. He was President of the “India International Maheshwari 

Society, New Delhi”, and President of SEARCH - a Society dedicated to 

Social Excellence & Justice.   

  He was twice elected as the Member of Bar Council of 

Maharashtra and Goa, first in 1968 and again in the year 1973.  In 1974, 

Justice Mohta was unanimously elected as the Vice Chairman of the Bar 

Council of Maharashtra and Goa. 

  He was a Member of Authors’ Guild of India.  He was 

associated with the Euthanasia movement for recognition of “Right to 

Die with Dignity” in India and was invited to lead a group in the 

International Workshop held in New Delhi for “Development of Policy 

Statement on Euthanasia”.  

 In recognition of the outstanding reputation and knowledge 

of law, Justice Mohta was elevated to the Bench on 27
th
 April 1979 as 

an Additional Judge of this Court and Permanent Judge on 15
th
 October 

1982.  

 Justice Mohta, by nature and temperament, was most 

courteous, very cool, helpful and generous.  He was a guiding source for 

many junior members of the Bar.    



4 

 

  Justice Mohta known for quick grasp and command over 

the facts and the law, would precisely pin-point the issue involved in the 

matter.  He was an ideal Judge.  During his tenure of 15 years at the 

Bench, Justice Mohta delivered a number of landmark judgments in 

various branches of law and also endeared himself to the Bar and the 

colleagues on the Bench. As per the data available on the legal software, 

there were 475 reported judgments including 17 Full Bench Judgments 

to his credit.  He had authored 14 Full Bench Judgments. 

  During his tenure as a Judge, he was appointed by 

Government of India to conduct Court of Inquiry to investigate into 

causes of accident involving an Indian Airlines Aircraft, at Aurangabad.  

In a study tour of  USSR, he was a delegate of the Indo-Soviet Cultural 

Society. He was also delegate in the SAARC Law Conferences in Sri 

Lanka, Pakistan and Bhutan.  Justice Mohta undertook study tour of 

China in a delegation headed by a Supreme Court Judge.  He was a 

member of the Committee for Implementing Legal Aid Scheme 

(CILAS) formed by the Government of India, which was headed by the 

Chief Justice of India.  

  Justice Mohta had authored two books–(1) “Arbitration 

and Conciliation” and (2) “Trade Marks, Passing Off and 

Franchising” published by the All India Reporter.  Both books are 

now in the Second Edition. The First Edition of “Arbitration and 

Conciliation” was released in 2001 and the Second Edition was 

released in 2008.  

 Justice Mohta was appointed as the Chief Justice of Orissa 

High Court on 28
th

 September 1994 and retired on 25
th
 April 1995. 
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During the said period, he delivered several landmark judgments on 

the various important law points. As per the data available on legal 

software, Justice Mohta had authored 22 reported judgments 

including 7 Full Bench Judgments.  

  After his retirement, he started active legal practice as 

Senior Advocate in the Supreme Court of India and also continued to 

write and publish books and articles on important subjects in law. 

  His name was included in “Who’s Who in the World” an 

American Publication of 2002 by Marquis and in “The Cambridge 

Blue Book” an English Publication by International Biographical 

Centre, Cambridge, for contribution in the field of Arbitration Law. 

His articles on various subjects have appeared in national and 

international journals.   

 I knew Justice V.A.Mohta and I had met him on few 

occasions. He was a well known respectable leading Senior Advocate 

practicing in the Supreme Court of India.  He made a mark even while 

practicing in the Supreme Court. 

  

  A glorious innings of Justice Mohta at the Bar for last 60 

years, unfortunately, came to an end. In his death, we have lost a 

dedicated lawyer, distinguished Judge and wonderful human being of 

multi-faceted qualities. His contribution to the administration of justice 

will be remembered forever.  His memory is carved out in the hearts of 

all of us and those who knew Justice Mohta. 
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    He is survived by his wife Kamladevi and three sons 

namely; Justice Anoop Mohta, a former distinguished Judge of the 

Bombay High Court, Dr.Narendra and younger son Shri Sanjay.   His 

younger brother Shri Laxmansingh Mohta is a practicing Lawyer at 

Nagpur.  

 

  On behalf of my colleagues and myself, I pay humble 

tributes to Justice V.A.Mohta with the words:- 

 

  “Life’s race, well run; 

  Life’s work, well done’ 

  Life’s victory, won 

  Now cometh rest 

 

  May his soul rest in eternal peace. 

 

       *****  
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ADDRESS OF SHRI ANIL C SINGH, ADDITIONAL SOLICITOR 

GENERAL OF INDIA AT THE FULL COURT REFERENCE TO 

LATE SHRI JUSTICE V.A. MOHTA, FORMER CHIEF JUSTICE 

OF ORISSA HIGH COURT AND FORMER JUDGE OF THE 

BOMBAY HIGH COURT ON THURSDAY 27
TH

 SEPTEMBER 

2018 AT 10.30 A.M. IN THE CENTRAL COURT. 

  

 

The Hon'ble Acting Chief Justice,  

Shri Justice Naresh Patil,  

 

Hon'ble Judges of this Court,  

 

President of Bombay Bar Association,  

Dr Milind Sathe, 

 

Senior Advocate, Member of Ad-hoc Committee,  

Advocates’ Association of Western India,  

Shri V.A. Thorat.  

 

The President of Bombay Incorporated Law Society,  

Shri Kalyan Kalyaniwala,  

 

Former Judge of this Hon'ble Court, Justice Anoop V. Mohta,  

 

Other Family members of Justice V.A. Mohta, 

 

Members of the Bar, 

Ladies & Gentlemen 
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  Justice V.A. Mohta was born in the pre-independence era in 

1933 in Akola. He came from a family of Grain Merchants.  

  He obtained his degree in law from Nagpur and then moved 

back to Akola and commenced his practice.  However, he would 

commute twice a week to appear before the Bench of the High Court in 

Nagpur.  Eventually, his practice in Nagpur grew to such an extent that 

he was forced to shift to Nagpur.  

  In 1979 he was elevated as a Judge of Bombay High Court.  

Subsequently, after 15 years on the Bench in Bombay, in 1994 he was 

appointed as the Chief Justice of the Orissa High Court.  Justice Mohta 

was an extremely courteous judge who strongly looked to promote 

junior members of the Bar.  He would encourage the junior lawyers and 

sometimes even quiz junior lawyers at the time of mentioning their 

matters about the merits thereof.  He would always support and 

encourage the junior lawyers to argue the matters and would at times, 

even not permit a Senior Advocate to take over a matter but try and urge 

the junior Advocate to continue arguing his brief.  

  Prior to his elevation, he was an active member of the Bar 

Council of Maharashtra.  He was twice elected as a member of Bar 

Council of Maharashtra and Goa in 1968 and again in 1973.  Thereafter, 

he was unanimously elected as Vice Chairman of Bar Council.  He had 

made immense contribution to the Bar Council. Various conferences and 

seminars were organized while he was Chairman and he was one of the 

most active and popular member of the Bar Council. 

  Upon retirement, he returned to private practice and until 

his demise remained active in his practice as Senior Advocate in the 
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Supreme Court of India.  In fact, the lawyers who have worked with him 

especially juniors have informed me that Justice Mohta used to tell them 

that they must always be fair to the Court, Opponents and to the Clients.  

Justice Mohta would prepare his notes in the form of a T-Table wherein 

he would enlist the weaknesses and strengths of either side. This helped 

him to be more objective in making submissions. 

  Upon returning to practice, Justice Mohta made immense 

contribution to the legal fraternity in the field of Arbitration and 

Conciliation, and Trade Marks.  The books written by him on these 

topics are recognized by American Publication.  Justice Mohta during 

his tenure had the distinction of chairing of Court of Inquiry constituted 

by the Central Government into the causes of accident to Indian Airlines 

Aircraft at Aurangabad on 26
th
 April 1993.  He was a delegate at the 

SAARC Law Conferences to various countries.  He was also appointed 

as a member of the Legal Aid Scheme formed by the Government of 

India.  Justice Mohta had a vibrant personality and in addition to 

profession duty, he was also involved in various social activities in 

Akola, Nagpur and other parts of Maharashtra and also at Delhi.  

Somewhere in the year 2013, when I was the Member of the 

Bar Council of Maharashtra and Goa, we had organized a State Level 

Lawyers’ Conference wherein we had invited Justice V.A. Mohta as the 

Chief Guest of the function.  We could see his popularity there, because 

not only the members of the Bar, but large number of local people had 

come there to meet him and Justice Mohta knew most of them by their 

names. 
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  Justice Mohta maintained the highest standard in his 

professional and personal life.  He was very articulate, simple and 

straightforward person. He owned a rare combination of unquestionable 

integrity, exceptional character and high moral values.  

  Shri. Mohta left for heavenly abode on 3
rd

 July 2018 at 

Nagpur. Even though some of the younger members here, may not have 

had the opportunity of appearing before or interacting with Justice 

Mohta, they would know about the wonderful ideals and principles that 

he had, which I am sure even the younger members would have 

experienced whilst appearing before Justice A.V. Mohta, his son and a 

distinguished retired Judge of this Hon'ble Court, who is equally 

popular.  His grandson Shri Devansh Mohta who is a practising lawyer 

in the Supreme Court of India is also following the same tradition.   

 

  In his passing away, not only has the legal fraternity lost a 

stalwart but I believe all of Maharashtra and India has lost one of its 

stalwarts.  I pray that he may be at eternal peace and offer my heartfelt 

condolences to the members of the family.  

   

----- 
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ADDRESS OF DR.MILIND SATHE, PRESIDENT, BOMBAY BAR 

ASSOCIATION AT THE FULL COURT REFERENCE TO LATE 

SHRI JUSTICE  VALLABHDAS A. MOHTA AT CENTRAL 

COURT, BOMBAY HIGH COURT, ON THURSDAY, 27
TH

 

SEPTEMBER 2018 AT 10.30 A.M. 

 

The Hon'ble Acting Chief Justice Mr. Naresh Patil 

 

Other Hon'ble Judges of the Bombay High Court 

 

Shri Anil Singh,  

Additional Solicitor General of India  

 

Mr. Vijay Thorat, Senior Advocate,  

Member of Ad-hoc Committee,  

Advocates' Association of Western India 

 

Mr. Kaiwan Kalyaniwala, 

President Bombay Incorporated Law Society  

 

 

Members of Late Shri Vallabhdas A. Mohta Family 

Ladies and Gentlemen 

 

----- 

  We have assembled this morning to mourn the sad demise 

of one of distinguished Judges and Senior Advocate Shri Justice 

Vallabhdas A. Mohta, who passed away on 3
rd

 July, 2018.  

 

  I fully associate myself with the sentiments expressed by 

the Hon'ble Chief Justice and the learned Additional Solicitor General of 

India.  I knew Justice Mohta only when he came to Bombay.  In last few 

years, he was elevated as Chief Justice of Orissa High Court. After his 

retirement, he was designated as Senior Advocate by the Supreme Court 
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of India and he practiced in that Court until almost recently. He had 

endeared himself as a popular Senior Counsel and he practiced in all 

branches of law i.e. Civil, Criminal, Revenue and Taxation. He also 

appeared as a Senior Counsel for State of Maharashtra as well as State 

of Orissa and for various public sector organizations. His love of course 

was Commercial Laws, particularly Arbitration and Intellectual Property 

rights. 

  

  His two treatises on Arbitration Law and Intellectual 

Property Rights co-authored with Justice Anoop V. Mohta are well 

received and widely used as reference.  Collection of his articles which 

were published by Rupa publications gives an insight to humane side of 

Justice V. A. Mohta.  His kindness, courtesy and gentleness which we 

have experienced in abundance are reflected in his memoirs.   

 

  I have very fond personal memories of Justice V.A. Mohta. 

Even before he came to Mumbai as a Senior Judge, I used to hear about 

him from my senior Justice D.R.Dhanuka. He used to call him 

Vallabhbdasji.  As Bar Councillor and as lawyers and later as Judges, 

both of them are very close friends.    

 

  As a Judge, he decided large number of cases involving 

Constitutional, Taxation, Civil Law, Public Law and Tenancy Laws.  

One of his important judgments which he decided is Full Bench 

Judgment of Bombay High Court in Keshavrao Londhe v. Nisha 

Londhe –AIR 1984 Bom. 413 where he held on the concept of 

“Cruelty” as a ground for divorce under Hindu Law.  Another judgment 

which he decided is again a Full Bench Judgment – 1983(85) Bom. LR 

393 - deciding the right of co-worker to participate in departmental 
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inquiry to raise a question of  principles of natural justice.   In large 

number of Bombay as well as Orissa High Court Judgments, his legal 

acumen is displayed. He was a courteous, kind yet firm Judge, in fact all 

the qualities of a Judge, a lawyer would expect.  He conducted his Court 

with grace and dignity and put everybody at ease.    

 

  I had occasion to appear before him as a Judge when he 

was sitting at Bombay in Division Bench. I argued before his Bench a 

matter wherein challenge in Writ Petition filed by Bar Council of 

Maharashtra and Goa was to the validity of the Constitutional Sixtieth 

Amendment Act whereby the professional tax was increased from 

Rs.250/- to Rs.2,500/-.  Although we lost the matter, the way in which 

he entertained my argument, encouraged me and appreciated my 

arguments, I am almost certain as a gratitude, made us feel and 

particularly Mr.M.V. Vaidya, Secretary of  Bar Council, feel that we had 

almost succeeded in the matter.   

 

  I had an occasion to be with Justice V.A. Mohta in Karachi 

as a part of delegation for SAARC Law Conference. Justice Mohta, 

myself and one of his friends in New Delhi during our free time, had a 

sightseeing tour of Karachi. At one historic site called “Mohta House”, 

he proudly recalled how that place belonged to Mohta Family and was 

exchanged after partition by Indian Government with Jinah House in 

Mumbai.   He was a great practitioner before and after his judgeship, a 

great Bar Councillor and a great Judge, a great human being and fatherly 

figure to all of us.  We are going to miss Justice Mohta and his smiling 

face in the corridors of Supreme Court of India where he was lastly 

practicing for almost 20 years.  
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  Our heartfelt condolences go to Justice V.A.Mohta family 

particularly to our former colleague and former Judge of this High Court 

Justice Anoop Mohta and his grandson Devansh and grand-daughter 

Aditi, both of whom are members of legal fraternity.  On behalf of 

Bombay Bar Association, I express our heartfelt condolences to the 

bereaved family. 

 

May the departed soul rest in eternal peace.  

 

----- 
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ADDRESS OF SHRI V.A.THORAT, SENIOR ADVOCATE AND 

MEMBER OF AD-HOC COMMITTEE, ADVOCATES’ 

ASSOCIATION OF WESTERN INDIA, AT THE FULL COURT 

REFERENCE TO LATE SHRI JUSTICE  VALLABHDAS A. 

MOHTA AT CENTRAL COURT, BOMBAY HIGH COURT, ON 

THURSDAY, 27
TH

 SEPTEMBER 2018 AT 10.30 A.M. 

 

 

My Lordship Chief Justice & other Honourable Judges of this 

Court, respected speakers who have preceded me and the speakers 

to follow, senior advocates, lawyers and members of the Mohta 

family.    

 

 

  I stand here to pay tributes to late Justice Mohta on behalf 

of Advocates’ Association of Western India. I personally knew Justice 

Mohta before his elevation as Judge of this Court, thereafter, as Judge of 

this Court and also as Senior Advocate practicing in the Supreme Court 

of India.  I had an occasion to brief him and his pleasantness during 

those conferences and meetings had left deep impression in my mind.  

He was soft spoken with an enchanting disarming smile.  His demeanour 

in the Court made the Advocates to accept his orders without rancor.  

There was pleasantness in his Court. Administration of justice is serious 

business but Judge dispensing it, need not be serious. It was true of his 

Court and Justice Mohta excelled in making light of serious moments in 

his Court.  Speakers who have preceded and have spoken about his legal 

career as well as drawn life sketch impressive as it is, I have no desire to 

repeat it.  Justice Mohta left his deep impression on the legal fraternity. 

His judgments are strewn in the legal journals which are read even 

today. I remember one case which I often cited as the case reported in 



16 

 

1989 Mh.L.J. 146 where he laid down that the civil courts under Section 

151 and Order 39 have the authority to restore status quo ante prior to 

the filing of the suit. This judgment has been used repeatedly by the 

members of the Bar.  It is said that many are curious but only few care.  

Justice Mohta was curious and he cared, great qualities in a judge.  

 

  Justice P.B.Savant once wrote that the Judges rule by the 

authority of reason and not by reason of their authority.  His judgments 

demonstrated this dictum to the fullest.  He had multifaceted life, he not 

only practiced law but he was also a founder of various social 

organizations in which he participated actively.  He led a full and a very 

contented life. On behalf of my Association, my condolences to the 

bereaved family.  

 

 May his soul rest in ever-lasting in peace.     

 

----- 
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ADDRESS OF SHRI KAIWAN KALYANIWALLA, PRESIDENT 

OF THE  BOMBAY INCORPORATED LAW  SOCIETY AT THE 

FULL COURT REFERENCE  TO LATE  SHRI JUSTICE 

VALLABHDAS AIDAN MOHTA, FORMER CHIEF JUSTICE OF 

ORISSA HIGH COURT AND FORMER JUDGE OF THE 

BOMBAY HIGH COURT ON THURSDAY 27
TH

 SEPTEMBER, 

2018 AT 10.30 A.M. IN THE CENTRAL COURT.  

 

My Lord the Acting Chief Justice,  

 

Hon’ble Judges of the Bombay High Court,  

 

Shri Anil Singh,  

Additional Solicitor-General,  

 

Dr.Milind Sathe, President,  

Bombay Bar Association  

 

Shri V.A.Thorat, Senior Advocate,  

Member of Ad-hoc Committee,  

Advocates’ Association of Western India 

 

-0- 

 

  I address this Reference as President of the Bombay 

Incorporated Law Society on whose behalf, I express condolences on 

the sad demise of justice Vallabhdas Mohta. 

 

    I concur with the sentiments of my Lord the Chief Justice, 

and the feelings that  have been expressed by my colleagues at the Bar. 
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  Justice Mohta had an illustrious career having been the 

Vice-Chairman of the Bar Council of Maharashtra, Judge of the Bombay 

High Court and the Chief Justice of the Orissa High Court.  His interests 

and achievements took him beyond the practice of law.  His treatise on 

the laws of Arbitration and Trade Marks have been well-received by 

lawyers all over India.  Justice Mohta was admired by the members of 

the legal fraternity both in the High Courts of Mumbai and Orissa as 

also amongst those in the Supreme Court of India. 

 

   In the passing on of Justice Mohta, we have lost not only a 

fine Judge, but also a distinguished Judge.  

 

  Our heartfelt condolences to the members of this family. 

 

  May his soul rest in peace. 

 

----- 
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